5. JAGANMNADHAM
REGISTRAR (VIGILANCE)

HYDERARBAD,
DT.2-2.465.2015

Sir/Madam,

SUB: DEBTS RECOVERY APPELLATE TRIBUNAL (DRATS) - Filling
up of the posts of Chairperson in the Debts Recovery Appellate
Tribunal at Kolkota - Willingness from the eligible officers called
for - Regarding.

REF: Letter No: 7/10/2015-DRT, Dated: 01.05.2015, from the Under
Secretary (DRT), to the Government of India, Ministry of Finance,
Department of Financial Services, New Delhi.

-000-

I am to state that the Under Secretary to the Government of India,
Ministry of Finance, New Delhi, in his letter referred to above has stated that
it is proposed to full one anticipated vacancy of Chairperson in Debts Recovery
Appellate Tribunal at Kolkoatta and also t prepare a panel of candidates for
any unforeseen vacancy of Chairperson in any of the Debts Recovery
Appellate Tribunals (DRATS) in the county which may arise upto 31.12.2015.
The letter of Under Secretary to the Government of India, New Delhi, along
with its enclosures was placed in the High Court's Web site i.e.,
http: . ic.in

I am, therefore, directed, to request you to circulate the same among
the District & Sessions Judges, working in your District/ Unit and the Officers,
who were eligible may download the copy of above said letter along with its
enclosures from the High Court’'s Web Site and submit their willingness
applications (in original), directly to the High Court, on or before 06.06.2015
by SPEED POST or any other source. Applications received after
06.06.2014 will not be forwarded.

Yours faithfully

(e %—@O’\e}bﬁ/}
REGISTRAR/(VIGILANCE)

To

1. The Chief Judge, City Civil Court, Hyderabad.

2.  The Metropolitan Sessions Judge, Hyderabad.

3. The Chief Judge, City Small Causes Court, Hyderabad.
4. THE PRL. DISTRICT AND SESSIONS JUDGES:

Adilabad, Anantapur, Chittoor, Cuddapah, East Godavari at
Rajahmundry,  Guntur, Karimnagar, Khammam, Krishna at
Machilipatnam, Kurnool, Mahabubnagar, Medak at Sangareddy,
Nalgonda, Nellore, Nizamabad, Prakasam at Ongole, Rangareddy
District, Srikakulam, Visakhapatnam, Vizianagaram, Warangal and West
Godavari at Eluru. .

5.  The Central Project Co-ordinator, High Court of Judicature at Hyderabad.
(with a request to upload the letter along with the letter of the Under
Secretary to the Government of India, New Delhi along with its
enclosures in the High Court’s Official website.)
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Government of India
Ministry of Finance
partment of Financial Services
Jeevan Deep Building,
Sansad Marg, New Delhi - 110001
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I am directed to say that it is proposed to fill one anticipated vacancy of Chairperson,

Debts Recovery Appellate Tribunal, Kolkata, and also to prepare a panel of candidates for any

oreseen vacancy of Chairperson in any of the Debts Recovery Appellate Tribunals in the
country which may arise upto 31.12.2015.

2. The Recovery of Debts Due to Banks and Financial Institutions Act, 1993 (51 of 93),
was enacted to provide for establishment of Tribunals for expeditious adjudication and
recovery of debts due to banks and financial institutions. Under Section 8 of the Act, 5 Debts
Recovery Appellate Tribunals (DRAT's) have been established at Delhi, Mumbai, Kolkata,
Chennai and Allahabad.

3. The qualifications prescribed for appointment to the post of Chairperson of DRAT are as
under: -

a) A person who is, or has been, or is qualified to be, a Judge of a High Court; or

b) A person who has been a member of the Indian Legal Service and has held a post in
Grade-I of that Service for at least three years; or

c) A person who has held office as the Presiding Officer of a Debts Recovery Tribunal for at
least three years.

4, The term of office of Chairperson of DRAT is five years or till he attains the age of 65
years, whichever is earlier.

5. The service conditions of the persons selected for the post of Chairperson are regulated
in accordance with DRAT (Salaries, allowances and other terms and conditions of service of
Presiding Officer) Rules, 1993 (copy enclosed).

6. It is requested that the names of willing and eligible Judicial Officers and Advocates,
who are eligible for appointment as High Court Judges, in the enclosed proforma, may be
nominated/forwarded so as to reach this Department (Under Secretary (DRT), Department of
Financial Services, Ministry of Finance, 3" Floor, Jeevan Deep Building, Sansad Marg, New
Delhi-110001) by 15™ June, 2015. The vigilance clearance and attested photocopies of the
Annual Confidential Reports for the last five years i.e. 2010-11 to 2014-15 in case of Judicial
Officers may also be furnished.

7. The vacancy circular and application proforma is also available on this Ministry’s website —
finmin.nic.in (URL: http://financialservices.gov.in/vacancycirculars_index.asp).
sz; fFaithfully,

2 %,/%V;/A/
vy Y/
(V/.&S/._ <harayat)

Under Secretary (DRT)
Tel. No: 011-2374 8769
Encl: As above




APPLICATION It h\ SELECTION TO T POST OF CHAIRPERSON, DEBTS
RECOVERY APPELLATE TRIBUNALS (DRATS)

1. Name in Full (ir. 3lock Letters) :

N

Date of Birth :

Father's/ Husbzand's name -

L)

4. Present Address:
() Office (Address with tel. No.)

(i:) Residence (Address with Tel. No.:

(i1f) Email:

Ln

Parent departent’s complete Address:
(with Teleplicne No. znd Fax No., email)

6. Ecucational ouzlificaticns -

/. (a) Date of entrv in the service. if applicable:
(b) Namz of service:

€. Details of postings (inlast 10 vears):

. —_ - (=S .

s, LEsignaion Deparmimernt’

No Ofee To
C. (z)Present post hzld

{0, Date of gyroimimen: in present pest. on regular bes's:
{c' Present Pav-Scale anc Beasic pav:

10. Date of Retirement -

. Whether any Discinii Inary atton’ chargs shez:

I2. Date of retim from prey ous Deputation. Fany:



13. No. of cases disposed of in past 2 years:
(in case of Judicial Officers only)

14. (2) Date of Enrollment as Advocate :

(b) Years ¢f practice in High Court :

15. How qualifi=d for the post applied for :
(Please give ful] details)

16. Whether belong to SC/ ST/ OBC -

17. Preference for piace of posting : ]

18. Any o*her Qualifications’ Experience
not covered above -

(Name & Signature of Candidate)
Place:

Daze:

{Cadre Controliing Authority)

Certifled that the particulars given above are comrect as per racords available in the
registry of ihe Supreme Court/ High Court/ records ¢ Departmen®’ Office of

pe=iey e LTS

(stiize off vhichever is not applicable). - )

of the szif oficsr. 'n case selected

i for the post of b v Appelizie
Tribunal.
(Neme & Signature of Officer
with Cfficial Cramn)
Place: ’
_

Dal=:
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